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Heard Mr Patinaik. Ld.Counsei for the Applicant and 

Mr. 	ft Mohapatra. LdSr Standing Counsel for the Respondents: on 

whom a copx of this () A. has already been served. 

2. Welusal to tyrant AC1 henetit to the Applicani. with eftect 

trnni I ) I i I 	15 I he uhect matter 01 tl11' ( )rg'na App$cation 

filed iuidet 	 ol ihe /\ I Aci I 

th; ih stind 	t the Resnondetc are that Ilie 

onft he el!ahIe 10 get ACP henefjls ditntw the year 

I : heca u e the tenipora rv ii a1tre (it services ( rendered hv the 

Annhcant at the 'ntial se of his engagement into the qovernnlenl 

service are nol hrihle to he conipiiled for grant of ACP henetits 

4. 	1 he \pphcanI 's ( 1ounsel has placed on record a Jtdement 

ol Hvderahad Hench of this I rtbunal and said that the experiences 

gathered priom,  to the issuance of order of regularization of services of 

e A 	 se oth 

	

	 LJ 	lo1 	 m 	of the 

ritid l ir r:uit of ACP ene1i t 

that Ihe Annlieatit eniere(l tio The 	evul 

w e I 	11) 1 	1 )X7 anI thai h 	lirtiIe of an order daiei 

,-eczuIarized righi Ironi 



I) 0.  1 Y87. 	1 hereftre. 	entire 	experience 	gathered 	right 
I ) 1 0, 1 987 cannot be ignored lhr the purpose of granting ACID 

h ih 	h 'resid re11iise this case is disposed of and the matter 

" 	1Wd h;ick to the Resnondenis for re-exam fl j flg  the 2rievances 
reiaatiny to pruh1 necessary ACP benefit to the Apnlicant 

w.e,t 	enondents ho ever, aher re-examination of the 

c .se of i he App can1 need pass ff fresh order (notwithstandng the 

order that was passed under A-mlex-m-e-A 7 dated 25.01 .07 within a 
penod of ,  sixiv(ô days from the date of receipt of this order by 

treatmg the averments ot the Applt cant(as made in the (JA, to he the 
r# 'nresent- It!o!i( ol' 1 he Appi cant ) to  the Re pondents 

7 Send copies ol 1hs order to the Respondents alolig 	tt-i 

cl the (),A. Free copies of this order he handed over to the 

.d Counsel apnearng ir hoth the parties 


